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ernment may, s
3 of this Act, scrhrsel(lzli?t
lch suits shal} be
ly in such Coyptg ¢
Be as it thinks gy

pY THE GOVERNOR GENERsL o INpia N Counolrn,

od the-assent of the Governor General on the 218t October,
1598.)

et further to amend the Central Provinces
Land-revenue Act, 1881,

HEREAS it is expedient further to amend the
Jentral Provinces Land-revenue .Act, 1881 ; It is
by enacted as follows.:—

(1) This Act may be called the Central Prov-
es Land-revenue Act, 1898; and
{9 It shall come into force at once.
2. In Chapter I of the Central Provinces Land-
enue Act, 1881 (hereinafter referred to as ¢ the
Act ), clause (6) of section 4 is repealed, and
er section 4 the following shall be added,
mely <

TER IX,
EMENTAY, o
'nment may, by pe,
©, make rules for the %
cbs of this Act and i
actice thereundep,

mentioned in the g¢
nt specified in the 4

——

'HEDULE, 3
IS REPEALED, , - ~
tion 100.) “4A. (1) Subject to the provisions of sub-section
— : : ), “sirsland ”’ (that is tosay, the demesne or perma-
, iy nt home-farm land of a proprietor) includes the
— lowing, and no other, land, namely :—
le. Extent of rg (¢) land finally recorded under section 69 as
— ¢ gfr-land ”’ in the papers of the current
Eiléosvgiuces The w’holé': seftlement ; '
N (%) land declared, under section 132, clause (),
.llggsfmes ;The Wholef to be * sir-land *’; and S
' (¢) land in the Sambalpir district recorded as
4 Amend- SOA?tlsmlI]X aosf ¢ 'bh'og;.ra, ”in’ the papers of the ocurrent .
XVII of 188 settlement.

2L2

(2) In

Short title
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Act X A
1881.
Meaning of
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Temporsry  (2) In any local avea of which no e

Ristriots not een made since the commencement of

settled since Provinces Land-revenue Act, 1889, apq°

1889. settlement of such local area next followin,
’ mencement of the Central Provinges I,

Act, 1898, “ sir-land ** includes— Aud

(@) land defined as sfr-land in the foreg
section :

Provided that any such land (othe
bhogra) which, at the commey
of the Central Provinces Iang.
Act, 1889, was unoccupied 1,
proprietor, and - which had, af
date of the settlement Iast pr
the commencement of the sg
been so unoccupied for a perio
consecutive years, shall not be {
to be “sir-land %

() land which at the commencement
Central Provinces Land-revenue
1889, was occupied by and had hee
tivated by the proprietors or one o
proprietors thereof for a period o
less than twelve consecutive years ;
(¢) land which had at the commencement ¢
Central Provinces Land-revenue
1889, been broken up from waste by
proprietor or one of the proprietors
of, and cultivated by him for a pefi
not less than six consecutive years
vided that any such land which &
- commencement of the Central Pr
Land-revenue Act, 1889, was unoc
by the proprietor, and had been
occupied by him for six consecutive
shall not be deemed to be ¢ sir-lan
Ezplanation I.—For the purposes of sub-5¢
(2), land shall be deemed to be occupied by the
prietor when it is leased out by him with an ex

reserv'*é
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afion of his sfr-rights, and Jand shall be deemed
cultivated when it is allowed to lie fallow in
rdance with the usual practice of cultivation.

Faplanation II.—For the purposes of this sec-

(a) the word “ proprietor” shall be deemed to
include an assignee of proprietary rights,
but not a mélik-mékbuzd :

(b)) when by any local custom land is liable to
exchange or redistribution among the cul-
tivators thereof, land which is not ¢ sir-
Jand,”’ and which is taken in exchange
for ¢ s{r-land,”’ becomes ‘““sir-land >’ and
the ¢ sir-land ” given in exchange for that
land ceases to be “sir-land "

(¢) subject to the proviso to sub-section (2),
clause (a), land which has been recorded
as “sfr-land *’ in the papers of any settle-
ment made before the commencement of
this Act shall be deemed to have been
finally recorded as “sir-land ’ under sec~
tion 69.

3, PFor section 65A of the said Act the following
hall be substituted, namely :—

¢65A. (1) The Settlement-officer may inquire
nto the claim of any person holding from a pro-
brietor & village or part of a village as thik4dar,
saontia or farmer, and may, notwithstanding any
ontract to the contrary and with the previous:sanc-
ion of the Chief Commissioner, declare such thikad4r,
aontia or farmer to be ¢ protected ” for the purposes
f this section : o

Provided that no thikaddr, gaontia or farmer
hall be declared to be protected under this section
unless he or those from whom he has inherited has
r have been in possession of the village or part

of

Substitution
of new sec-
tion for sec~
tion 65A,
Aot XVIII,
1881,
Power to
inquire into
claims of
thikadars, -
gaontias and
fermers,
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of the village for @& period of not legg
- years, or unless it is proved to the satigfaq
Settlement-officer that-he or those from w,
inherited has or have established the villaeg
stantially improved it at his or their own ¢qg

Provided also that, when a thikidsr,
gaontia is entitled to claim protection i
meaning of this section, the Settlement-offige
his discretion and with the previous sanctjq
Chief Commissioner,  instead of declaring

- protected, confer on him the rights of an geg
tenant in respect of the whole or part of a3
- which he may be cultivating, whether as sfya
otherwise, at the time of the inquiry, and sha]

mine the rent payable by him as occupancy.tex
such land. :

(9) When a thikdd4r, farmer or gaontia is g
to be protected under this seotion, the Sett]¢
officer may, at the request of the proprietor
village, determine the amount of the thik4
which shall be payable by such thikiddar, gaon
farmer to the proprietor of the village on and

the date on which the settlement of the village
effect.

\3) Any person who, having held any vills
part of a village as a thikdd4r, farmer or gaonti
ejected by the proprietor from, or lost poss
otherwise than by transfer or voluntary surrend
such village, or part of a village, and who ha
date of such ejectment or dispossession earned
to be protected, may at any time before the expl
of two years from the date of such ejectment or
. session apply to the Settlement-officer to reinsta
in the possession of the village or part of the vil
from which he was ejected ; and the Settlement.
. may, with the previous sanction of the Chief Comiis
" sioner, replace him in the possession of such villa]
~ part of ‘a village and declare him to be protectels!
may confer upon him the rights of an occupancy-te!
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lo or part of any land in: the village which
tivating at the time of his ejectment, and
in possession.of such land and determine
which shall be payable by him to the pro-
 such tenant,
anation,—~Any such person asis described in
-section who, having been ejected subsequently -
first day of January 1893, applied to a Reve
ficer for reinstatement within two years of his
int, shall be deemed to have made the applica-~
uired by this sub-section.
The incidents of the tenure of a thik4d4r (in-
a farmer or gaontia) who has been declared
protected under this section shall be as fol-

«) the tenure shall be heritable, but not trans-
ferable by sale, gift, mortgage or dower;
it shall not be saleable in execution of
any decree; nor shall any decree be passed
for the sale thereof ; and, save in so far as
any arrangements to the contrary are in
force at the time of the declaration, it
shall not be partitioned and shall devolve
on one member only of the thik4ddr's
family ;

(0) when on the death of a thikdd4r there are
two or more heirs bearing the same relas
tionship to him, the eldest of such heirs
shall succeed :

- Provided, first, that of such heirs an heir who
was joint with the thik4dd4r shall have pre-
forence over an heir who was separate:

~and
Provided, secondly, that the eldest of two or
- more such heirs shall be at liberty at the
time of succession to resign his right in
‘favour of another heir bearing the same
degree of relationship to the deceased
- thik4d4r as he himself bears:

(¢) &
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- (¢) a protected thiksdsy

’ N

a written lease or g ver
shall be entitled to 5 Tenewgq)
on its expiry, on his agreein
village at a fair ang equitable {f
(d) in the event of an :

Deputy Commissioner,
shall, subject to vevision by “the
sionér and Chief Oommissionep,
(e) not more than one enhaneement of
jama or, where it is so speciall
in the terms of the settlement o
lage, no enhancement of the th
shall be imposed on g protected
during the currency of a settleme
(/) all miscellaneous dues and cesses
specially authorized by the Chief O
sioner, shall be included in the thik
payable under the lease ; and ‘
(9) a protected thikdd4r shall comply wi
rules made under section 124A
management of malguzari forests,

(6) In any proceedings before a Courk ki
‘ejectment of a thik4d4r, gaontia or farmer,:
appears that the thikiddr, gaontia or farmer has
-an application before a Revenue-officer to o
declaration that he is protected, or if he files SUi
application before the Court, the Court sh )
‘proceedings until the application has been dispa
in accordance with the provisions of this Ag
shall, if the application is. filed before itself,.
such application to the Deputy Commissioner
tlement-officer for disposal,

(6) If any protected thikadsr, gaontia or f
is shown to have since the commencement of the
tral Provinces Land-revenue Act, 1898, contrav.
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l é)d ; ) !
«addr, whether holg; contravening, the conditions of his tenure as

2?;3 tglaa; . verbal ; : ed in clause (a) or clause (g) of sub-section (4),
v, on his anew?ﬂ of ave grossly mismanaged the village held by
ar and e green “lease, the Settlement-officer or Deputy Com-
- . ©quitable tp ‘ er may, with the previous sanction of the
Commissioner, declare such thikadar, gaontia
er to have forfeited the protection previously
ed on him under this section, and such thika-
armer or gaontia shall from the date of such
ation cease to be protected.

Nothing in this section shall affect the liability
protected thikaddr, farmer or gaontia to eject-
in execution of a decree for ejectment passed,
cordance with any law for the time being in force
ot inconsistent with this Act, on the ground—.
(¢) that he has failed to pay the thika-jama
; legally payable by him ;
(b) that he has diverted the culturable land of
the village to non-agricultural purposes,
or is chargeable with some act or omission
which renders him liable to be ejected.’ ;
4, For section 69 of the said Act the following Substitution
all be substituted, namely :— of new

1missioner, whoge
j;o revision by “the
vief Oommissioner, be
e qn}}aneement of th
‘e it is so Specially
f the settlement of "
incement of the thg
ied on a protecteq ¢
trency of a settlemery
18 dues and cesses,
orized by the Chief
e included in the thiks
the lease ; and
dar shall comply wit
wer section 124A fo

£ . geotion for

malguzari forests, szctioxnvg?i
et

s before a Court 1881,

¢69. (1) The Settlement-officer shall ascertain and Determina-
etermine the extent of all the land which is held as tionand
land as defined in section 4A, and which has not Joogs o #
st its character as sir-land under the provisions of

! ection 45 of the Central Provinces Tenancy Act,

Batlpl} has been dispc 808, and shall record the same as sir-land.

rovisions of this Ag , (2) The Settlement-officer shall also record as sir-

led before itself, fo _ and—

uty Commissioner '

gaontia or farmer,
gaontia or farmer ha

urt, the Court sha

(¢) land which is at the time of his inquiry cul-
tivated by the proprietor or one of the
proprietors thereof and has been contin-
uously so cultivated for a period of not
less than twelve consecutive years; and

(0) land

1ikédddr, gaontia or
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(8) land which is at the time.of
tivated by the proprieto
proprietors thereof, and
broken up from waste-la’il
prietor or one of such pr
since been continuously cult
for a period of not less than

Provided that no land shall be recgrdy
«under this sub-section if the total areg
within the mahal already exceeds, oy w
-record be made to exceed, one-quarter gf

.occupied area of the mahal :

. Provided, further, that the Settlement-sg
‘with the previous sanction of the Com
exempt any mahal or part thersof from this
-in respect of land falling under clause: (8) of
section. ,

" "(3) When a part of such land as is refenrs
‘sub-section (2) is excluded from the record of
under the proviso to that sub-section, the
shall have the right to choose the particula
which are to be excluded. -

(4) An order or entry of the Settlemen
recording, or omitting or refusing to record, an
as sir-land under sub-section (I) shall be final
-and until it is-reversed or modified by the de
Civil Court in a suit instituted under sectio
any time after the record is attested by the
ment-officer, or his order regarding the entry isp
‘and within one year after the settlement com
“effect; and an order or ‘entry recording, or or
or refusing to record, any land as sir-land un
“section (2) shall be final unless and until it is x
or modified on appeal or revision in accordanc
“the provisions of sections 22 to 26.

(6) The-Settlement-officer shall, at the requ
-any, proprietor, furnish him, free of cost, with a

“all the land which has been recorded as sir-land
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tion and is situated within the mahal or patti
holly or partly by such proprietor.

. All land not falling within the purview of
,; 4A, sub-section (1), shall be presumed, until
Ltrary is proved, not.to. be sfr-land.

a;plamtion.—Fori the purposes of this section the
"« proprietor ”’ shall be deemed to include an
nee of proprietary rights, but not a mélik-

puzbs’ | " ‘ | |
In section 78 of the said Aect, z;fter the figures Afne_lcl'f!_f{l?nﬁ
. the word and figure *sub-section (1), shall be of sention 75

rbed. 71881‘.
To section 91 of the said Act the following Addition of

D ’ an explana~
tamation shall be added, namely :— tion
' . . . . seclion 91,
« Buwplanation.—The term “ assigns’ in this section Aot XVILT,

udes a mortgagee in possession and a thikdddr.  1881.

s at the time-of hiq
y th‘e prdppfetol!f ISO;H
ts thereof, gng % I
p from Waste-la’n d t?‘
t one of such Pl"Opryf
- continuously cultivat,

)d of not less than six

an'd? shall be record g
1 if the tota] are:do?
eady exceeds, o wil!

ceed, one- Fer
wabal quarter of

sart thereof from thig
1g under clause. (3) cffl

" such lan : L : . . o )
ded from %hzsﬁgoﬁfieﬁ?‘f 7. After section 91 of the said Act the following o seotion
at sub-seetion, the prgf 1 be added, namely :— gflt’egggctwn
0 choose: the particula; fVI.gI,ISSL
¢ Aes voidance

¢91A. Without the previous consent of the Deputy G attach-
mmissioner or of such officer, not being below the ments and
k of tahsildar, as he may appoint in this beh.'itlf, the ‘:“T‘Efc“}f‘;;‘é
ints and profits of a mahal or malik-mékbuzéd hold- stall land-
ig and the produce of a survey-number shall not ke revenue:
\ble to be attached or taken in execution of a decree

order of any Court until the land-révenue charge-

e against such rents, profits or produce, and any

ear due in respect of the mahal, holding orsurvey-

mber, have been paid.’

8, For elause (i) of section 132 of the said Act Addition to

. section 132,
following clauses shall be substituted, namely :— ﬁcélxvm,
‘() inquiring into the claims ~of thikddars, '
gaontias or farmers, declaring them to
be protected for the purposes of section
65A, and, generally, carrying out the pro-
visions of that section; and
‘ (j) declaring,

itry of the Settloment:
w .refusing‘ to record, an’
stion (1) shall be final ;
or modified by the dec
lnst{tuted under sectio
rd is attested by th

*regarding the entry is.
ter the settlement com
mtry recording, or
¥ land as sfr-land un
unless and until it is
revision in accordan
22 to 26, ‘
ticer shall, at the re
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n recorded: as. sir-lan
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() declaring, either on his own
a reference made by a Coyrt
officer, land to be sir-land y
visions of section 69, sub-sectioy
(8), and the provisos theretg
Addition of 9. After section 186V of the said Act

new section

miter sostion 1ng section shall be added, namely ;—

136V, Act
XVIIiI, 1881,

g:;'fl&on o ¢ éﬁ6W. Notwithstanding_ anything gop

effected by is Chapter, when an estate, in respect of th

distribution  part of which imperfect partition is sought,

of mahals:  two or more mahals, or shares i S

s OF ¢ n two or mo

the partition may be effected by the distri
such mahals or shares between the co-sharers
imperfect partition of the mahals or shares
by such distribution and partly by imperfect
as the Deputy Commissioner may, of his own
or on the application of the parties, deem
making the partition referred to in this sec
Deputy Commissioner shall be guided by the p
of this Chapter so far as they are compatible w
distribution as aforesaid.’ :

Rules regarde 10. In clause (@) of section 147A of the s3
ing village- petween the words ““appointment *” and * suspe
watchmen p . 39 P

may provide the word ¢ punishment shall be inserted,

for their puns

ishment.

Addition of 11. In OChapter XII of the said Act, afte
new section 157 the following shall be added, namely :—
after section ,

157, Aot o
XVIIL, 1881,

Recovery of ¢157A. Rents, fees and royalties due to tl
miseellansous grnment for the use or occupation of land -0
) (whether the property of the Government of
on account of any products thereof and al
falling due to the Government under any gral
or contract which provides that they shall I
coverable, may be recovered under this Act in
manner as an arrear of land-revenue.’




" (Sections 13-18))

ctions 161A and 161B of the said .‘L‘lc}:, for 'é?lr:;st(‘}elrl .
« punishable with fine ”’ the words liable, inel to Reve

a Court & ‘A 0 et e?’ enue Courts
o orvder of a Deputy Commissioner, to a fin of power to

t-land ung i ‘
i - ] ‘ fine a.mukad«
b-section ! ¢ substituted e

thereto.’ ‘ breach of
duty under

'lsaid Act i S NS >' | , the Act.
o 4 - 19, 20 and 24 of the Oentral Bexes

In se

3. Sections 3, 5, 17,
nees

Land-revenue Act, 1889, are repealed.
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